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there is any uniform procedure or in
one case it will be the Prime Minister
and in another case a Judge looking
into it.

Mr. Speaker: He has said....

Shri Nath Pai: If you are clear about
it, that is all right. But mine is a
befuddled brain. Without casting
any reflections, what I  understood

Mr. Speaker: I admit my inferiority.

Shri Nath Pai: No, no. I said mine
is a befuddled brain.

Mr, Speaker: He has said one thing;
the other may be inferred. I am
putting this to him. 1 have not
said that I have comprchended it
correctly. But from what he said, 1
understand that the position accord-
ing to the Santhanam Committee is
that the Prime Minister will look into
the cascs and to assist him, he might
consult anybody.

Shri Nath Pai: I was a member of
this Committee. Our recommenda-
tion is not what he says it is, but
what I say. In the case of an allega-
tion signed by MPs. against a Union
Minister, the inquiry will have to be
by a Judge of the Supreme Court.
Shri Shastri rightly applied it in the
case of the ex-Finance Minister, May
I know whether this is the universal
practice or it will depend wupon
against whom allegations are made?

Shri Hathi: I think the hon. Mem-
ber is right. But what I said was
that we have not accepted that parti-
cular recommendation of the Santha-
nam Committee (Interruptions).It
is there. What we have accepted is
what has been announced by the Home
Minister. That procedure i what
1 stated.

Shri Vasudevan Nalr: May I know
why Government thought it fit to
entrust the whole business of look-
ing into the matter to the PAC,
because, without oasting any reflec-
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tions on it, the PAC in any State in
India where the ruling party is the
Congress, is packed with a majority
of members of the ruling party? How
then do Government think that the
people at large will be satisfled with
the verdict of the PAC? Why did
they not go in for an impartial judi-
cial body?

Shri Hathi: It s not a question of
Government entrusting any work to
the PAC. It is according to the pro-
cedure laid down, that when there is
an Audit Report, it is laid on the
Table of the legislature and discussed
by the PAC. It has been laid on the
Table. Now the Public Accounts
Committee will look into it. As I
said earlier, let us await the Report
of the Committee. If they find any-
thing, naturally Government will
take further action.

INTUC Session

+
*982. Shri P. C. Borooah:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Azad:
Shri Subodh Hansda:
Shri 8. C. Samanta:

Will the Minister of Labour, Emp-
loyment and Rehabilitation be pleased
to state:

(a) whether Government's atten-
tion has been drawn to the proceed-
ings of the 16th Armmual Session of
the INTUC, held at Bhilai;

(b) if so, the resolutions passed at
the session falling within the purview
of his Ministry; and

(¢) Government's reaction thereto?

The Deputy Minister in the Minis-
tty of Labour, Employment and Re-
habdilitation (Bhri Shahmawaz Khan):
(a) Government have seen the reso-
lutions adopted at the Session.

(b) The resolutions regarding the
Bombay strike, the Employees Pro-
vident Fund Scheme, retrenchment.
lay-offs and closares, linking of dear-
ness allowance with consumer price
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indices and the lot of agricultural
labour are of particular concern to
this Ministry.

(c) Government are in full sym-
pathy with the objects underlying
the resolutions. In fact, in respect of
a number of matters covered by the
resolutions, Government have already
been taking necessary action of which
detailed particulars are given in the
statement which is laid on the Table
of the House. ([Placed in Library.
See No. LT-5989/66].

Shri S. M. Banerjee: I have a sub-
mission to make on the statement.
May 1 invite your kind attention to
the statement? The first item s
“Bombay Strike deprecated”.

Shri Joachim Alva: Our trouble is
that we do not get a chance when we
get up. They get any number of
chances. This is wrong and improper,

Shri S. M. Banerjee:
you read it?

Why don't

Shri Bhagwat Jha Azad: We are
appealing to the Speaker, not to you.
(Interruptions).

Shri Joachim Alva:
tenable position.

This is an un-

Shri Ranga: My point is only this.
He is not one of the signatories. let
them be exhausted, after that they
may be allowed.

Shri Joachim Alva: It is not fair to
our side.

Shri S. M. Banerjee:
wrong statement which
made.

This
has

is a
been

Shri Surendranath Dwivedy: I want
to know from you whether questions
are decided partywise. It is the
individual Members who put the
questions, and you allow the indivi-
dual Members. There is no question
of this party or that.

Shri Bhagwat Jha Aszad: Under
what rule is he being allowed? That
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is the only thing. There is no ques-
tion of this party or that.

Shri Surendranath Dwivedy: With
the permission of the Chair.

Mr. Speaker: It might be the grouse
that I am not fair to one side or the
other. That should not be.

Shri Bhagwat Jha Azad: That we
did not say. We only ask that we
should be given a chance.

Mr. Speaker: That is
Alva has said. I have
He said like that.

what Mr.
followed it.

Shri Ranga: The very first question
was put by all our friends hailing
from the Congress Party itself. When
the supplementary questions came,
although those cryptic answers were
given with no information at all, in
regard to which you were obliged to
make an observation, my hon. friend
found himself, what should I say,
very much satisfied with that cryptic
reply and he was not willing to put a
supplementary  question. Therefore
let us be fair to each other. You can-
not very well....

Mr. Speaker: This trouble should
not go on.

Shri Ranga: They give notice of a
question like this and all the five of
them, except for Mr. Azad, have no

supplementaries at all to put. What
conclusion are we to derive?
Shri Bhagwat Jha Asad: Under

what rule is he asking the supple-
mentary?

Shri Joachim Alva: We have plenty
of supplementaries, we have not got
a chance.

Shri Vasudevan Nair: Mr. Alva
makes this complaint. He never tables
a question. Can you show a single
question tabled by Mr. Alva?

Mr. Speaker: I will give preference
to those who have tabled questions.
He will put the supplementary.
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Shri P. C. Borooah: My hon. friend,
Shri Ranga, is dissatisfied, but I am
satisfied with the statement submit-
ted by the Government. (Interrup-
tions).

Shri Bhagwat Jha Azad: What
right has he got to say? lle has no
business to comment on others?

Mr. Speaker: He has no right.

Shri P. C. Borooah: Since automa-
tion and modernisation of industry
are a necessity . . . (Interruptions).

Mr. Speaker: Order, order. Why
should this continue in this manner?

Shri P, C, Borooah:. . ..for the deve-
lopment of our economy, may I know
what steps Government are taking in
the cases where it is endangering the
employment situation where this auto-
mation is introduced?

Shri Shahnawaz Khan: Some cases
of automation have come to our
notice, particularly in the case of some
oil companies, We have made en-
quiries and we have been assured
that there would be no retrenchment
on that account.

Shri P. C. Borooah: The INTUC
has demanded a close watch against
the possibility of closure. Would Gov-
ernment be prepared to demand of the
management and also the workers to
agree to reduce their emoluments in

genuine cases if that can avert a
closure?
Shri Shahnawaz Khan: Closures

may be due to different reasons, and
every case has to be dealt with on its
merits, and al] the reasons for the
closure have to be gone into,
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Shri Shahnawaz Khan: The em-
ployees provident fund which was ini-
tially applied to six industries in 1952
has now been increased to 103; it is
proposed to extend the Act further
after taking into consideration the
financial and other allied aspects of
the industrics concerned. We are
constantly on the watch and are try-
ing to increase the number of indus-
tries angd if the industries do employ
a certain number of persons we are
taking this action.

Shri §, C. 8 ta: The stat t
says that the central government and
the concerned ministrieg were algo in-
formed about the recommendations of
the seminar of 1965 August, May I
know what the central government
ministries have done in the matter?

Shri Shahnawaz Khan: There are
certain central government under-
takings like the central mechanised
farm and I am sure they will fall in
line and take the necessary steps.

Some hon. Members rose—
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Mr, Speaker: Next question. (In-
terruptions). 1 am calling only the

signatories.

Shri S, M, Banerjee: Is it going to
be the practice in future?

Mr, Speaker: No. (Interruptions)y,
Shri Samanta.
oft g¥R W wOEw : §@ Y g
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Deficiency in English among Indian
Students in US.A,

+

*984. Shri S. C, Samanta:
Shri Subodh Hansda:
Shri Bhagwat Jha Azad:
Shri M, L. Dwivedi:
Shri P, C. Borooah:
Shri Bibhuti Mishra:
Shri Kajrolkar:

Wil] the Minister of Education be
pleased to state:

(a) whether he hag received any
complaint about dcfficiency in English
Language among the Indian students
studying abroad, particularly in U.S.A,

(b) whether it ig a fact that they
are to study English language for
about a ycar before change-over to
their respective subjects of study in
U.S.A,; and

(¢) if so, whether any steps are
being taken to remove this difficulty
of the Indian students who propose to
study abroad?

The Minister of Education (Shri
M. C. Chagla): (a) and (b). It has
been pointed out to the Government
by our Embassy in the US.A. that
some of our students going to  the
U.S.A. are beginning to face the dis-
advantage of not being able to follow
their courses because of an inadequate
knowledge of English. The Universi-
ties in U.S.A, often insist on giving
the students, whose English is weak, a
course somelimes lasting several
months in the English language be-
fore they are allowed to join their re-
gular course. This difficulty is felt par-
ticularly with students coming from
Gujarat,
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(¢) The Union Government has
drawn the attention of the Govern-
ment of Gujarat to this fact. The
Government is considering the possi-
bility of starting a special orientation
course for students going to the U.S.A.

Shri 8. C, Samanta: May I know
whether the  Government depends
upon the result of the examination in
English which they got before or they
also orally examine them in English
before they are sent?

Shri M. C. Chagla: The position is
that we have certain scholars going,
in which case they are selected by a
Selection Committee. There are lots
of students going privately who get
foreign exchange, As far as they are
concerned, there is no question of any
examination.

Shri S. C. Samanta: May I know
whether there arc any arrangements
for an examination of their knowledge
in English, that will b¢ made here-
after?

Shri M. C, Chagla: As far ag Guja-
rat Government is concerned, 1 have
been informed that the steps that
they propose to take are these:
they are proposing in the fourth
Five Year Plan g scheme for the estab-
lishment of an institute of languages
for providing courses not only in Eng-
lish but also in other European lan-
guages. There is another scheme for
the establishment of an Institute of
PBnglish for training of teachers in
English and for improvement in the
teaching of English which has also
been proposed under the fourth Five
Year Plan. They have also suggested
that they might have orfentation
courses in English,
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